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 “That  the  demand  under  the  Head  Home
 Affairs  and  Justice  be  reduced  by
 Rs.100”.

 /Failure  to  check  infiltration  of  ter-
 rorists  and  extremists  and  their  ille-
 gal  activities  in  the  border  areas  of
 Punjab./(12)

 “That  the  demand  under  the  Head
 Revenue  and  be  reduced  by  Rs.100”.

 /Failure  in  providing  sufficient
 Rehabilitation  compensation to  and
 rehabilitation  of  the  Kith  and  kins  of
 persons  killed  by  Punjab  terrorists./
 (13)

 [English]

 MR.  DEPUTY  SPEAKER:  Now  Shri
 M.M.  Jacob  will  make  statement  on  the  fol-
 lowing  subjects  (1)  Recent  Deaths  in  Delhi
 due  to  consumption  of  spurious  drugs  (2)
 situation  arising  out  of  communal  violence  in
 Varanasi.

 14.51  hrs
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 (i)  Recent  Deaths  In  the  Union  Ter-
 ritory  of  Delhi  Due  to  the  Con-
 sumption  of  Spurious  Drugs

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  HOME  AFFAIRS  (SHRI  M.M.
 JACOB):  Sir,  |wish  to  inform  the  Honourable
 Members  of  this  august  House  about  the
 recent  tragedy  in  the  Union  Territory  of  Delhi
 which  has  so  far  claimed  199  lives.

 At  about  4.15  p.m.  on  §.11.1991,  infor-
 mation  was  received  at  Shalimar  Bagh  Po-
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 lice  station  from  the  Hindu  Rao  hospital  that
 one  person  had  been  admitted  in  the  hospi-

 “tal  for  treatment  for  poisoning.  Another  per-
 son  in  similar  condition  was  admitted  at  7.55
 p.m.  on  the  same  day.  Subsequently,  both
 the  person  died  and  inquest  proceeding  were
 held  by  the  Police.  Inquiries  revealed  that
 both  the  persons  had  consumed  the  same
 ‘Sura’.

 On  6.11.1991  reports  from  Hindu  Rao
 Hospital  were  received  at  police  stations
 Jahangirpuri,  Adarsh  Nagar,  Shalimar  Bagh,
 Ashok  Vihar  and  Model  Town  that  some
 residents  from  their  police  stations  had  been
 admitted  to  the  hospital  for  treatment  for
 unknown  poisoning.  Inquiries  revealed  that
 all  of  them  had  consumed  an  Ayurvedic
 Medicine  called  ‘Karpoov  Asav’.

 Inquiries  by  Delhi  Police  showed  that
 this  ‘Karpoov  Asav’  was  manufactured  by  a
 firm  called  Karnal  Pharmacy  which  had  its
 unit  at  Ghaziabad  in  Uttar  Pradesh.  The
 Ghaziabad  Police  was  immediately  re-
 quested  by  the  Delhi  Police  to  locate  the  firm
 and  seize  all  its  products.  On  the  morning  of
 7th  November,  1991,  the  factory  was  sealed
 by  the  Delhi  Police  with  the  assistance  of  the
 local  Police  and  all  the  stocks  seized.  It  was
 found  that  the  unit  was  running  in  an  open
 shed  in  an  unhygienic  condition.

 Simultaneously  all  police  stations  in  Delhi
 were  asked  to  look  for  retail  outlets  and
 distributors  of  ‘Sura’  and  impound  all  bottles
 in  the  market.

 The  samples  of  the  spurious  drug  which
 caused  deaths  were  sent  to  the  Central
 Forensic  Science  Laboratory  and  the  Labo-
 ratory  of  the  Excise  Department  of  Delhi
 Administration.  Both  the  Laboratories  con-
 firmed  that  this  ‘Karpov  Asav’  contained
 methy!  alcohol.  Three  of  the  four  proprietors
 of  the  firm  have  been  arrested  alongwith  the
 main  distributors.  One  of  the  proprietors  is

 absconding.

 So  far  199  persons  have  died  and  63
 are  presently  admitted  in  hospitals.  77  per-
 sons  were  discharged  after  treatment  and  6,
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 who  were  admitted  in  the  hospitals,  had  left
 on  their  own  against  medical  advice.

 The  Delhi  police  have  carried  out  exten-
 sive  raids  and  searches  in  the  Capital  result-
 ing  in  the  arrest  of  93  persons  so  far.  337
 criminal  cases  have  been  registered  and
 73087  ‘Sura’  bottles  seized.  The  Excise
 Department  of  the  Delhi  Administration  has
 taken  more  than  100  samples  from  various
 sources.  The  Delhi  Police  and  the  Excise
 Department  of  Delhi  Administration  have
 sealed  13  shops  of  Ayurvedic  medicines.

 inquiries  revealed  that  the  delinquent
 unit,  M/s.  Karnal  Pharmacy,  had  earlier  been
 given  a  manufacturing  licence  by  the  Direc-
 torate  of  Ayurvedic  8  Unani  Medicines  of  the
 Government  of  Uttar  Pradesh.  Further  in-
 quiries  show  that  the  licence  of  the  unit  was
 not  renewed  after  31st  December,  1988.  -
 has  also  been  revealed  that  in  spite  of  the
 unit  having  no  valid  manufacturing  licence
 after  31.12.1988,  4,000  literes  of  potable
 alcohol  was  continued  to  be  allotted  to  this
 unit  every  year  by  the  Excise  Department  of
 the  Government  of  Uttar  Pradesh.  We  have
 requested  the  Government  of  Uttar  Pradesh
 to  let  us  have  all  relevant  details  concerning
 the  activities  of  this  unit.  Their  reply  is  awaited.

 An  ex-gratia  assistance  of  Rs.10,000/-
 to  next  ofkin  of  each  deceased  and  Rs.5,000/

 to  each  person  rendered  blind  by  the  con-
 sumption  of  this  spurious  drug,  has  been
 sanctioned  by  the  Delhi  Administration.

 The  Delhi  Administration  has  set  up  a
 one-Man  Conimission  of  Inquiry  under  the
 Chairmanship  of  Shri  Jagdish  Chandra,  a
 retired  Judge  of  the  Delhi  High  Court  under
 the  Commission  of  Inquiry  Act.  1952.  The
 Commission  is  to  inquire  into  the  incident

 and  its  terms  of  reference  include  ascertain-
 Ing  the  persons  responsible  for  manufac-
 ture,  preparation,  sale  and  supply  of  the

 Spurious  drug;  negligence  if  any,  of  authori-
 ties  responsible  for  checking  such  drugs  and
 to  recommend  measures  to  prevent  recur-
 rence  of  such  incidents.

 The  Government  is  making  every  en-
 deavour  to  vigorously  pursue  the  investiga-
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 tion  of  the  cases  registered  against  the  per-
 sons  responsible  for  the  manufacture  and
 sale  of  the  spurious  drug.

 The  Drugs  and  Cosmetics  Act,  1940,
 provides  for  certain  regulatory  mechanism
 for  the  manufacture,  distribution  and  sale  of
 drugs  including  Ayurvedic  drugs.  In  order  to
 ensure  the  standards of  quality,  the  Act
 provides  for  regulation  by  Drug  Inspectors,
 of  the  manufacture  of  drugs  and  of  their  sale,
 stocking  and  distribution  etc.  The  Director-
 ate  General  of  Health  Services  has  issued
 instructions  on  14.11.1991  to  all  State  Drug
 Controllers  to  ensure  that  manufacture  of
 Ayurvedic,  Siddha  and  Unani  drug  should
 conform  to  the  laid  down  specifications  and
 the  Drug  Inspectors  must  carry  out  in  depth
 inspections  of  all  manufacturing  firms.  The
 Union  Ministry  of  Health  has  also  issued
 instructions  to  the  Delhi  Administration  and
 to  the  Government  of  Uttar  Pradesh  that
 manufacturers,  stockists  and  vendors  of
 spurious  drugs  manufactured  and  sold  un-
 der  the  label  of  Ayurvedic  drugs  should  be
 prosecuted  vigorously.  Instructions  have
 since  been  issued  to  all  State  Governments
 that  rectified  spirit  may  not  be  allowed  to  be
 used  as  a  substitute  for  ‘Prasana’,  which  is
 one  of  the  ingredients  of  ‘Karpoor  Assav’.

 All  possible  action  is  being  taken  by  the
 Government  of  prevent  recurrence  of  such
 incidents  in  the  future.  All  concerned  depart-
 ments  of  the  Delhi  Administration  have  been
 advised  to  exercise  the  utmost  vigilance  and
 directed  to  vigorously  enforce  the  excise
 laws  and  to  strictly  implement  the  guidelines
 of  the  Union  Health  Ministry  on  the  subject.
 Delhi  Administration  have  also  set  up  ०  high-
 powered  committee  to  monitor  the  progress
 of  fotow  up  action  on  raids  conducted  by  the
 Enforcement  Wing  of  the  Excise  Depart-
 ment  and  the  Drug  Controller's  Organisa-
 tion.

 1am  sure  that  the  Honourable  Members
 would  join  me  in  conveying  our  sympathies
 to  the  bereaved  families.  (/nterruptions)

 MR.  DEPUTY  SPEAKER:  No  further
 clarifications  are  asked  after  the  Statement.
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 [  Translation]

 SHRI  MADAN  LAL  KHURANA  (South
 Delhi):  Mr.  Deputy  Speaker,  Sir,  200.0  people
 have  been  killed.  Where  will  we  discuss  this
 issue?  200  people  are  killed  here  and  we
 cannot  ask  even  a  question  here.

 [English]

 MR.  DEPUTY  SPEAKER:  You  can
 choose  another  forum.

 [Translation]

 SHRI  MADAN  LAL  KHURANA:  Please
 tell  me  about  it.  There  is  no  elected  body  in
 Delhi  200  people  have  been  killed.  |  have  a
 list  of  31  persons......

 [English]

 MR.  DEPUTY  SPEAKER:  The  Rule  is
 very  clear.

 ।  Translation)

 SHRI  MADAN  LAL  KHURANA:  You
 have  the  right  to  suspend  the  Rule.  |  will  ask

 only  two  questions.  Where  should  we  ask
 the  questions  then?

 [Engésh]

 MR.  DEPUTY  SPEAKER:  He  cannot  by
 pass  the  Rule.  You  can  ask  for  a  discussion
 under  Rule  193.  Let  us  follow  the  well-estab-
 lished  Rule.

 ।  Translation)

 SHRI  MADAN  LAL  KHURANA:  Please
 allow  a  discussion  on  this  issue.

 MR.  DEPUTY  SPEAKER :  -  is  up  to  you.
 You  can  give  a  notice.

 SHRI  MADAN  LAL  KHURANA:  |  have
 already  given  a  notice.
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 [English]

 ।  Situation  arising  out  of  Recent

 Communal  violence  at
 Varanasi(U.P.)

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  HOME  AFFAIRS  (StiRI  M.M.
 JACOB):  According  to  the  information  re-
 ceived  from  the  State  Government,  the
 communal  trouble  at  Varanasi  started  in  the

 evening  of  8  November,  1991  during  ०  tradi-
 tional  religious  procession  for  immersion  of
 Kali  idols.  Clashes  between  the  two  commu-
 nities  broke  out  following  an  accidental  injury
 to  a  person  of  another  community  from  the
 fire  crackers  let  off  during  the  procession.
 Anti-social  elements  took  advantage  of  the
 resentment  generated  by  this  incident  to
 start  looting  and  arson.  Rumour-mongering
 by  these  elements  led  to  incidents  of  brick-
 batting  and  stabbing  between  the  two  com-
 munities.  Some  persons  coming  out  of  a
 cinema  hall  also  fell  prey  to  this  violence.
 These  clashes  resulted  in  the  death  of  eight
 persons;  four  died  on  the  spot  and  four
 succumbed  to  their  injuries  later  in  the  hos-
 pital.  Nine  persons  were  injured.  Some  shops
 suffered  minor  damage  due  to  arson.  Senior
 officers  reached  the  spot  on  receiving  infor-
 mation  of  the  disturbances  and  brought  the
 situation  under  control.  Curfew  was  imposed
 in  the  areas  of  eight  police  stations  as  a

 precautionary  measure.

 The  curfew  was  gradually  relaxed  from
 11  November,  1991.  However,  violence
 erupted  again  on  13  November,  1991  when
 some  people  attacked  the  passengers  of  a

 tempo  in  Madanpura  locality  with  knives  and
 scissors;  one  woman  was  killed  and  4  per-
 sons  were  injured.  In  Mohalla  Jangabadi,  a
 crowd  belonging to  one  community  collected
 and  started  shouting  provocative  slogans.  In
 Mohalla  Sunarpura  and  Revdi  Talab,  four
 incidents  of  stabbing  took  place.  A  bomb
 was  also  thrown  at  ADM  (city)  and  SP  (city)


